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TI{E HIMACHAL PRADESH KRISHI VISHVA VIDYALAYA
ACT, 1978

(Acr No. 30 oF 1978)% -

" (Received the assent of the Governor, Himachal Pradesh-on the 4th October,
r'1978 -arld was published in R.H.P. Extra., dated thc 6th October 1978,
p. 1325-1350).

- An Act to establish and incorporate a University for the development of agr':'cufmre,
including horticulture and allied sciences, in the State of Himachal Pradesh.

WHEREAS it s expedient to.establish and incorporate a.University for the
development of agriculture, herticulture, animal husbandry and allied sciences
in the- St'ue of Himachal Pradesh and' matters related thereto.

IT is hereby enacied by the State Leglslamc Assembly of Hlmachal Pradesh
in the Twenty-ninth Year of the Republic of India as follows:—

~Short title,. extent: and commencenent.—{1) This Act-may be called
the Hlmachal Pradesh Krishi Vishva Vidyaiaya Act, 1978,

(2) It extends to whole of the State of Himachal Pradesh,

(3) It shall come into force on such .date ®as the Statc Government may,
by-notification in the- Official Gazette, appoint, '

2. - Definitions.—In this Act; unless the context otherwise requires,—

- (&) “Academic Council” means the Academic Council of the University;
' (b‘) "‘ggfts" means the Himachal Pradesh Krishi Vishva Vidyalaya Act,
(c) “*agriculture” means the basic and applied science of soil and water
- »-management; -crop production including production of all the
-horticuitural crops, forestry mcludmg -farm-: forestry, home science,
-food . science, agricultural -engineering . and, technology, animal
.. husbandey . mcludmg veterinary and dairy science, fisheries, mar-
keting, processing, co-operation; land use and management and
the economic and social uplift of the rural péople; -
{d) *“‘allied sciences” ijnclude sericulture,. bcc~keepmg, social sciences
and subjects pertaining to agricultural technology;
(e) “appointed day” meapns the date appointed under sub- sect:on (5)
of section ! for the commencement of the Act; )

l. For Statement of Objects and Reasons sec R. H. P.Extra., dated 16.9- 1978, p. 1733,
+ Tt came into force w. ¢, f. 1-11-1978 (Not Appended). -
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(/) “authority” means any authority of the University as specified in
seetion ¢ of the Act;

(g) “Board” means the Board of Management of the University
constituted under section 10; as

(k) “Chancellor” meauns the Chancellor of thie University;

(7} “college” means a constituent college of the University under the
direct control and mepagement of the Board and the Principal
Executive Officer of the University, whether located at the head-
quarters, campus or elsewhere;

() “Dean’ means the Deans of the Colleges and Dean of Post-graduate
Studies; .

(%) “‘extension” means the educatiopal activities concerned with the
training of farmers and home makers and other groups serving
agriculture, animal husbandry, forestry and allied sciences in im-
proved agricultural practices and the vancus phases of scientific
techonology related to agriculture and agricultural production,
and marketing;

. (f) “faculty” means the teaching, research’ and exténsion staff of a
college or a department of the Univessity, including all membess
of the staff having the rank of Assistant Professor and above;

{77} “Government” or “State Government” means the Government
of the State of Himachal Pradesh; :

(n) “Governor’” means the Governor of the State of Himachal Pradesﬁ;

(o) “hostel” means a place of residence for students of the University
maintained or recognised by the University either as a part of or
separate from a college; )

) “Officer” means an officer of the University as specified in section
17 of the Act;

-{g) “‘prescribed” means prcscribed by the Statutes and Regulations
made under the Act;

{r} “regulations’” means the rules and procedures established for the
operation and functioning of autherities as - specificd in section 9
of the Act, and may include the provisions made by the Academic
Council relating to the establishment and maintenance of academic

. standards of the University as well as provisions estgblished by the
competent authority of the University for the conduct of staff,

. students and other employecs of the University and for conducting
the ordinary routine business of the University, These may include
provisions relating to the service conditions of employees;

(s) “Statutes’’ means the Statutes of the University governing matters

' of policy and procedure as set forth in section 55 of the Act;
(t} “scheduled caste” means the scheduled castes spesified in Part VI
- of the Schedule to the Copstitution (Scheduled Castes) Order,
1950, or/and notified by the Government;

(i} “scheduled tribes” means the scheduled tribes specified in Part V

: of the Schedule to the Constitution (Scheduled Tribes) Order, 1950,
orfand notificd by the Government; - )

(1) “student of the University” means the person earolled in the Uni-
versity for taking a course of study in the University, for a degree,
diploma or other academic distinction duly instituted; . :
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(w) “‘teacher” means a person appointed under section 36 of the Act
for the purpose of imparting instruction and/or conducting and
guiding research andfor extemsion programme and may include
any other person who may be declared by the Statutes to be a

teacher on such terms and conditions as may be prescribed by
the Board; : :

(x) “University’” means the Himachal Pradesh Krishi Vishva Vidyalaya
as constituted under the Act; and '

() “Vice-Chancellor” means the Vice-Chancellor of the University.

3. _Establishment and incorporation of the University.—(1) There shall

be constituted in the State of Himachal Pradesh a University by the name o
“The Himachal Pradesh Krishi Vishva Vidyalaya”, -
- (2) The first Chancellor, the first Vice-Chancetlor, the first members of
the Board of Management and the Academic Council and other authorities

and officers as set-forth in this Act or as provided in the Statutes and all persons -

who may hereafter become such officers or members or authorities so long
as they continue to hold such officc or memberships, shall constitute & body
corporate by the name of the University specified in sub-section (1).

'(3) The University shiall be a body corporate baving perpetual succession
and a common seal and shall suc-and be sued by the said name.

(4) The University shall be competent to acquire and hold property, both
movable and immovable; by way of purchase, lease and exchange or. other-
wise, and to sell or otherwise transfer any movable or immovable property
which may have become vested in or have been acquired by it-for the purpose
of the University, and to borrow moneys fram the Central Government, State
Goveriment or from any corporate body approved by the State Government
and to contract and do all things necessary for the purposes of this Act:

Provided that no immovable property of the University shall, except-with
the prior approval of the Government, be transferred by the Board of Manage-
ment, by way of sale, lease, mortgage and gift only, nor shall any money be
borrowed or advauce be taken on the security thereof,

{5) The headquarters of the University shall be at Palampur. The Uni-

versity may also establish an office at the seat of the Government.

4, Territorial jurisdiction.—(1) With respect to teaching at the University
or college level, research and extension education programmes in the field
of agriculture and horticulture as broadly defined in this Act, the territorial
jurisdiction and responsibility of the University shall extend to the entire State
of Himachal Pradesh. ) '

(2) The University may assume responsibility for the maintenance of
agriculture, horticuliure, animal husbaadry, forestry, home science, food science,
sericulture, bee-keeping and fishery, traming centres and research and experi-
mental stations and for the programmes of training of ficld extension workers
therein and for the establishment, development and operation of Agricultural
Polytechnics as may be required iu various parts of the State.

(3) All colleges, rescarch and experimental stations, or other imstitutions
coming under the jurisdiction and authority of the Agricultural Complex of
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the. Himachal Pradesh University shall come in as constituent units of the
University under the full management and control of. the University officers
and- authoritics. No unit shall be recognised as an affiliated unit.

- (4} Notwithstanding anything contained in any. other law for the time

being in force, no educational insitution sitvated within the State and run
by the Government or the Himachal Pradesh University, imparting instruction
in agriculture, as defined by the Act, for bachelors degrce and above, shall-be

associated in any way with or be admitted to any privilege of any other Uni- -

versity incorporated by law in India and. such prvilege granted by any such

“other University to any educational institution within the State prior to the
appointed day, shall be deemed toc be withdrawn on the commentement of
the "Act. .

{5) The University shall have exclusive jurisdiction throughout the whole
State to provide for teaching, .research and extension education in agricul-
tere, -as defined in the Act, and notwithstanding anything contained-in the

law relating to incorporation of any other Untversity in the State, ne Uaiversity -

shall be.competent to provide for teaching, rescarch and- extension education
in agriculture, in the State.

{6) No University other than the University incorporated under this Act
shalf be competent-to award any degree for research in agricaiture carried on

in the State unless registered for such depree before the -establishment of the -

University.

) (‘il') ‘The University may have coliaboration in research projects with other -
Universities -having multi-disciplinary approach, Central and State institutions,

(8) On the establishment of the University under this Act in the State,
the -assets and liabilities' of the-Himachal Pradesh University pertatning to -
its Agricultural Complcx shall stand transferred to and:shall vest in such Uni- -

versity.

5. 'Objects of the University.—The University shail'be (dccmed to be) esta--

_ bﬁshcd.anq-incorpora_tdd.for the following purposes, namely:—

(1) making provision for imparting education in different branches of
study, particutarly agriculture, agricultural engineering, horti-

culture,” veterinary .and animal. seience,; fisheries, forestry;: home -

science, food science and any other allied branches of learning

and scholarship, which the University may find- necessary to include;
(2) furthering the advancement of learning and prosceuticn of rcsea.rch

particalarly'in agriculture, horticulture and other allied sciences;

(3) undertaking the extension of such sciences specially to the rural'

people of the State; and
{4) such other purposes as the University may from time to time de-
‘termjne. -

6. Admission.to the University.—(1} The University :shall; subject to the
provisions of this Act aud the Statutes, be open to all persons: -

Provided that nothing in this section shall=- -

(a) require the University- to admit to any. course of study any .person

who does not meet the prescribed: academic: standards for admise.-
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sion to or to retain on the rolls of the University persons whose
academic records are below the minimum standards required for

- the award of a degree or whose personal conduct is such as to be
prejudicial to the purposes of the University or to the rights and
privileges of other students and staff;

(&) be deemed to require the University to admit to any course of study
a larger number of students than can be accommadated .in the
available facuities of the University or in any particular college or
department as determined by the Academic Council. -

{2) Subject to the foregoing provisions, the University shall, according
to the decision of the Board, reserve in colleges seats for scheduled castes, and
scheduled tribes, provided that no such person shall be entitled to be admit-
ted to the University unless he meets the standards for admission laid down
by the University in respzct of such candidates, ‘

7. Powers and functions of the University.—The University-shﬁ]l-haﬁc :
the following powers and functions, namely.— : :

(1) to provide for instruction in agriculture and horticulture as broadly

defined, and any other allied branch of learning as the University
_ may deem fit;

(2) to provide for conduct of research in agriculture, horticulture and
allied branches of learning;

(3) to provide for dissemination. of the finding of rescarch and technical
information through:an ex tension education programme; -

(4} to institute degrees, diplomas, - certificates ard other academic. .
distinctions;. ) )

(5) toinstitute courses of study and.hold examinations and confer degrees,
diplomas, certificates and. other academic distinctions on persons
who have—. _ 5

- (a) pursued a course of study as prescribed, or .
(&) carried out research in the University “or institution recognised
ia this behalf by the University, as may be prescribed;

(6) to ‘Eogfcn honorary .degrees. and other distinctions. as may be pres-
cribed; .

(7} to provide lectures and instructions for field workers, farmers,
village leaders and other persons pot enrolicd as regular students
of the University and.to grapt certificates to them as may.be pres-
cribed; ; o

(8) to co-operate.with.other Universities and authoritics in such manner
and for such purpdses as the University may determine, subject -
to the limitations set forth in section 4 of this Act;

(9) to maintain colleges .relating to agriculture, horticulture, fisheries,
diarying, veterinary, medicine, animal. husbandry, home science,”
food science, agricultural engineering, forestry and allied sciences;

(10) to maintain laboratories, libraries, research stations and institutions
and museums for teaching, research and extension education;

(11) to institute. teaching, research and extension education posts.and to

~ make.appointments thereto;. .

(12) to create administrative, . ministerial and other .posts. and to make: .
appointments thereto; ) .

(13) to institute and award fellowships, scholarships. and prizes.in accor. .
dance with the Statutes; .. - '
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(14) to institute and maintain rcﬁdcnlial accommodation for students
and staff of the University; - -
(15) to fix, demand and receive such fees and other cha.rges as may be
prcscribcd
(16) 10 supervise and control the residence, conduct and discipline of
the students of the University and to make arrangements for pro-
moting their health and welfare; _
(17) to determine qualifications for teachers and to recognise persoss
as qualified to give instructions in a college c¢r to carry out research
"and extension education in agriculture, horticulture, animal husban-
dry and allied sciences; and

(18) to do all such acts and things, whether incidental to the powers
aforesaid or not, as may be reqmsxtc in order to further the objects
of the Unwerslty

8. Visitation and inspection.—(1) The Chancellor shall have the right to
cause an inspection to be made by such person(s) as he may direct, of the Uni-
versity, its buildings, laboratories, libraries, museums, workshops and equip-
ment and any ipstitution, college or hostel 'maintained or administered by the
University of the teaching and other work conducted by the .University or under
its auspices and of the conduct of any othec functions of the University, and
to cause an inquiry to be made in respect of any matter connected with adminsi-
tration dnd finances of the University,

(2) The Chancellor shall, in every case, give due notice to the University
of his intention to cause an inspection or inquiry to be made, and the University

shall be entitled to appoint a representative who shall have thc right to be pres-

sent and be heard at such inspection or inguiry.

(3) The Chance[lor shall communicate to”the University the results of
such inspection or inquiry, and may, after ascertaining the opinion thereon
of the University, advise the University upon the action to be taken and ﬁx
a time Inmt for takmg such action.

(4) The University shall, within the time limit so ﬁxed report to thc
Chancellor, the action which has been taken or is proposed to be taken on the
advice tendered by the Chancellor.

(5) The Chancellor may, where action has not been taken by the Uni-
versity to the satisfaction of the Chancellor within the time limit fixed and
after conSIdermg any explanation furnished or representation made by the
Umversuy, issue such directions as the Chancellor may think fit, and the Um-
versity shall comply with such dil’BCthl‘lS

{6) Notwithstanding anything conlained in the precedmg sub-sections
of this section, if at any time the Chanceller is of the opinion that the affairs
of the University are not managed in furtherance of the objects of the Uni-
versity, or in accordance with the provisions of the Act, and the statutory

. fegulations or the special measures desirable to maintzin the standards of
University teaching, examination, research, or extension, he may indicate to
the University any matter in regard to which it desires an explanation, aand
call npon the University to offer such explanations within such time as may
be specified by the Chancellor, If the University fails to offer any explanation
within the time specified or offers an explanation which, in the opinion of the
Chancellor iy unsatisfactory, the. Chanceflor may issue such instructions as
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appear to bina to be necessary and desirable in the circumstances of the case
and may exercise such powers as he may consider necessary. for giving effect
to these instructions, .

(7) The University shail furnish such information relating to the adminis-
teation of the University as-the Chancellor may require.

9. Authorities.—The following shall be the authorities of the University,
namely:— ’

(i) the Board of Management;
(ii) the Academic Council;
(iif)-the Faculties; and .
(iv) such ather bodies of the University as may be declared by the Statutes
to be the authorities of the University. . :

10, Constitution of the Board of Management,—(1) The Chancellor shall
as soon as may be after the first Vice-Chancellor is appointed under section 19, -
" take action to constitute the Board of Management,

(2) The Board shall consist of the following, namely:— _~ °

* Ex-officio members ;

(i) the Vice-Chanceller; -
(i) the Agricultural Production Commissioner to the Government;
(iii) the Secretary (Finance) to the Government; :
(iv) four Heads of Government Departments of Agriculture, Horti-
culture, Forests and Animal Husbandry; and
{v) two officers appointed by the Board from amongst the Deans and
Directors of the University for a term of three years.

Other members :

(vi) two eminent scientists onc im agriculture and the other jn horti-
culture with background of research or cducation, to be nominated by
the Chancellor; ' : '

(vii) two progressive farmers to be nominated by the Chancellor;

(viif) a distinguished industrialist or manufacturer having special know-
Iedpge in agricultural development to be nominated by the Chancellor;

(ix) one outstanding woman social worker prefcrably having back-
ground of rural advancement to be nominated by the Chancellor;

(x) .a distinguished engineer to be nominated by the Chancellor;

(xi) an eminent educationaist to be nominated by the Chancellor;

g (xii) a representative of the Indian Council of Agricultural Research; and
"(xiii} three teachers from amongst the appointed teachers to be elected
by them.

-{3) The Registrar shall be the non-member Sccretary of the Board. '

(4) The term of office of the members of the Board, other than ex-officio
members shall be three years. A member shall be eligiblé to serve more than
one term. In the first Board, the members other than ex-officic members shall
draw lots with four serving for one year, four for two years and the remaining
four for three years. Thereafter the terms of four members shall expire and
their successors, shall be nominated or electéd, as the case may be, each year,
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(3) A member of the Board may resign his office by 2 notice, in writing,
addressed to the Chancellor of the University. .

(6) If, for any reason, a vacancy occurs in the office of a non-ofﬁciél merber

of the Board, the same may be filled by appointing or nominating another
person thereto, as the case may be, for the unexpired term in accordance with
the provisions of this section. .

(?) Seven members of the Board shall form quorum for a meeting of- the
Beoard: :

Provided that il a meeting of the Board is adjourned for want of quorum,

no quorum shall be necessary at the next meeting for the transaction af the
same-business. .

(8) The Vice-Chancellor shall be the Chajrman of the Boacd,

)] The members of the Board shall not be entitled to receive any remunera-

tion for the performance of their functions under this ‘Act except such daily
and travelling allowances as may be prescribed:

Provided that nothmg herein shall affect the emoluments or other condi-
tions of service of the Vice-Chancellor.

(10) On and from the appointed day, the members of the Board of Manage-
ment of the Himachal Pradesh University for the Agricultural Complex shall
he deemed to have vacated their offices as such. .

{11) No officer or other. employee of the University shall be eligible to
be a member of the Board under clauses -(vi), (vif); (viit), (:x) ,(A} and (x;) of
sub-section (2). ]

11, Powers snd duties of the Board.—(1) The Board shall exercise aad per—
form the followin B powers and functions, namely:— -

_(a) to review and coasider the financial requirements and estimates
for the University and approve its budget;

() to make appointments to the posts in accordance  with the pro-

visions of the Act;

(¢) to provide for the administration of any funds placed at the dis-

“posal of the University for the purposes intended;
. (d) to arrange for the investment and withdrawal of, funds of  the Uni-

“versity;

(¢) to ‘borrow money for .capital’ lmprovements and rpake suitable
arrangements for its repayment;

(/) to provide for accepting, acquiring, holding and- disposal of pro-
perty on behalf of the University;

{g) to direct the form and use of the common seal of the University;

(1} to appoint such committees, either standing or temporary, as the _

Board may consider necessary, and. establish the terms of references
- thereof within the limitations of the Act or the Statutes; '

(1) to determine and regulate all policies relating to the Unwersnty in
accordance with this Act or the Statutes;

(N to -make financial ‘provision. for instruction, . teachmg and trammg
dnsuch-branches of learning and- courses: of- study as determined
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by the Academic Council within the purposes of this Act, and for
tesearch and for the advancement and dissemination of knowledge

(k) to provide for the establishment and maintenance of colleges, hoste]s
laborateries, experimental farms and other facilities necessary
for carrying out the purposes of this Act;

(/) to make provision for instituting and conferring. degrees, diplomas,
certificates and other academic distinclions;

(m) to provide for imstitution, mainterance and award of scholarships, .
fellowships, studentships, medals, prizes, etc;

() to accept ca behalf of the Umvcrsny trusts, bequests and donatfons;

(0) to meet at such times and in such places, as often as it may deem
nNecessary: ’

Provided that regular mestings of the Board shaill be hcld at jeast once
in every three months;

(p) to regulate and determine all matters concerning the University’
in accordance with the Act and the Statutes and to exercise such
powers and to discharge such dutics as may be conferred on or
imposed vpon the Board by this Act or the Statutes,

(2) The Board may, for purposes of consultation, invite any person having
expenence or spécial knowledge on any subject under consideration to attend
its meeting. Such person may speak in and otherwise take part in the proceed-
ings of such meeling but shall not be entitled to vote at any such meeting. Any
person so invited shall be entitled to such allowances for attending the meetiog
as may be prescrlbed

12. The Academic Council,-—(1) The Academic Council shall be in-charge
of the academic affairs of the University and shall, subject to the provisions
of the Act and the Statutes, superintend, direct and control, and to be res-
pounsible for the main tenance of standards of instruction, education and exa-
minations and other matters connectcd with.the conferment of degrees or award
of diplomas, certficates and shall exercise such other powers and perform such
other diitics as may be conferred or imposed on it by the Statutes. It shall
advise the Vice-Chancellor on all academic matters,

(12) The Academic Council “shall consist of the following ~members,
namely:—
~ (i) the Vice-Chancellor who shall be the ex-officio Chmrman

(1i} the Deans of the Colleges of the University; .

(7if) the Director of Research of the University;

{(iv) the Director of Agricultural Extension Educatlon of the Uni-
versity;

(v) the Dean of Post-Graduate Studics of the Umvt.mty,

(vi) the Students Welfare Officer of the University;

(vii) the Librarian of the University;
(viii) the Heads of Post-Graduate Depariments of the University;

(7x) two Professors other than Deans and Heads of Departments of
the University by rotation on the basis of seniority;

{x) three Associate Professors other than Heads of Departments in
the Departments of the University by rotation on the basis of
semiority;

(xi}) five Assistant Professors in the Departmcnts of Unwcrs;ty by rota-
tion on the basis of seniority;
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{xi7) the Chairman, Himachal Pradesh Board of School Education;

(xiii) the- Vice-Chancellor may itominate not more than five pefsons

. for such periods and in such manner as may be prescribed so as
to secure adequate representation of different aspects of agricul-
ture; and

(xiv) the Registrar shafl be ex-officio Sécre!afy of the Academic Council,

(3) The term of office of the members specified in clavses (ix), (.\-)_ﬁnd
(xi) of sub-section (2) shall be two years.

(4) One-third of the number of members of the Academic Council shall
form a quorum:

Provided that if a meeting of the Academic Council is 2djourned for want
of a quaram, no-quorum shall be necessary at the next meeting for the transac-
tion of the same business,

13, TPowers, [unclions and duties of the Academic Council.—{{) The Acade-
mic Council shall, subject to the provisions of this Act and the Statutes, have
- - gencral control on teaching and other educational programmes, within the
University, and shall be responsible for the maintenance of standards thereof,

(2) It shall have power to make rcgulations- consistent with this ‘Act and
the Statutes relating to all academic matters subject, 1o 1ts control and to amend
ar repeal stch regulations,

-(3) In particular, and without prejudice to the generality of the foregoing
power, the Academic Council shall have power to—

&) a.dwse the Board on all academic matters -mcludmg tbe control and
management of libraries;

{if} make recommendations for the institution of mew colleges, depart-
ments, expenmentai stations, sub-stations, professotships, associale
professorshlps assistant professorships and other teaching posts’
including posts in research and extenstan education and in regard
to the duties thercof| )

(7} formulate, modify or revise schemes for the constitution or recons-
titution of departments of teaching research and extension educa-

- tion;

(v} make regulations regarding the admission of students to the Uni-
versity and.determine the number of students to be admitted;

{v) make regulations relating to the courses of study leadmg to degrees
diplomas and certificates;

(vi) make regulations relaUng to the conduct of examinations and to
maintain and promote standards;

(vi} razke recommendations re;,drdlng post-graduate teaching, rescarch
and extension education;

{viif) make recommendations regarding the qualifications, to be pres-
cribed for teachers in the. University;

(ix) recommend to the Board the conferment of honorary degrees; and

(x) exercise such other powers and perform such other duties as may
be conferred of 1mposed on it by or under the provls!ons of this
Act, .
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14. The Faculties,.—(1) The existing Facully of Agriculture and Forestry
of the Himachal Pradesh University may further be split into different faculties
according to the needs.

(2) Each Faculty shall comprise such departments of study as may be
prescﬁbed by the Statutes.

(3) Each Faculty shall consist of such members and shall have such powers
and perform such duties as may be prescribed by the Statutes, .

(4) Each college department shall have a Head whose appointment
powers and duties shall be as may be prescribed by the Statutes and who shall
_ be responsible to the Dean for the proper organisation and working of the

Department and shall be responsible to the Directors of Research and Exten-
sion Education, respectively for the research and cxtension educahon entrusted
to his department.

15, Provisions in relation to membership of authorities.—{]) Save as
otherwise provided in this Act, if any member, other than ex-officic member
of any authority or other body of the University is unable by reason of his dzath,
Tesignation, Temoval or otherwise to complete his full term of office, the vacancy
so caused shall, as soon as convenicnt, be filled by the appointment, clection,
of nomination, as the case may be, and the person so appointed, elected or no-
minated . shall fill such vacancy for the unexpired portion of the term for which
the member, in whose place such person is appomted elected or nominated,

. would otherwise have continued in office.

(2) The Chancelior op the recommendation of the Board may remove
any person from membership of any authority of the University on the pround-
that such person has been convictéd of an offence involving moral turpitude:

Provided that no order for removal shall be passed against any person
w:thout giving him an opportunity of being hcard

. {3} A person who is a member of apy authority of the University as a
representative of another body, whether of the University or not, shall cease
to be a member of such authority or body if, before the expiry of the term of
his membership, he ceases to be a member of that "other body by which he
was applinted or elected. .

(4) Whenever any person becomes a member of any authority of the
University by -virtue of the office held by him, he shall forthwith cease to be
a member of such authority or body if he ceases to hold such office before the
. expiry of the term of Lis membership:

Provlded that he shall not be desmed to have ceased to hold his office
merely by reason of his proceeding on leave for a period not exceedmg four
months.

(5) Any member, other than ex-gfficio members of any authority of the
University, may resign his ofﬁce by letter addressed to the Registrar for being
placc d before the appropriaté authonty . .

(6) Any officer of the University whether salaricd or otherwise, other than
the Dean or the Director, may resign his office by letter addressed to the * Vice-
Chencellor and such reugnatmn shall tdke effect from the date om which the
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same is accepted by the authority competent to fill the vacancy or on the expiry
of three months from the date of the receipt by the Vice-Chancellor, whichever
is earlier,

16, Validity and protection of certzin acts.—(l}) No act or procceding
of any authority or other body of the University shall be invalid merely
by reason of the existence of any vacancy among its members or by
reason of some person having taken part in the proceedings who is subsequently
found not to have been entitled to do so.

(2) Save as otherwise provided in this Act, all acts and ordersin good-
faith done and passed by the Unwcrsuy or any of its authorities shall be final
and no suit sha]l be instituted against or damages claimed from the University
or its authority for anything done or purported to be donc in pursuance of
this Act or the Statutes or the Regulations.

(3) No suit, prosecution or other proceedings shall lie against any officer
" or other employce of the University for any act done or purportcd to be done |

under this Act or the Statutes or the Regulations without the previous sanction .-

of the Bqatd.

(4) No officer or other employee of the University shall be liable in-respect
of any such act in sny civil or criminal proceeding if the act was done in goed
faith in the course of the execution of the duties or in discharge of the functions
imposed by or under this Act.

17. Officers of the University.—The following may be the oﬂicers of the
University, namely:—

(i) the Chancellor;
(i{) the Vice-Charcellor;
(iif} the Dean of Post-graduate Studies;
{iv) the Deans of Colleges; -
(v) the Director of Research;
(vi) the Director of Agr:cultural Extension Educatwn
(vii) the Students Welfare Officer;
(viit) the Registrar;
(ix) the Comptroller;
(x) the Estate O fficer;"
(xi) the Librarian; and :
{xii) such other persons in the service of the Umversnty as may be declared
by the Statutes to be officers of the University. -

- 18, Powers and duties of the Chancellor.—(1) The Governor of the State
of Himachal Pradesh shall, by-virtue of his office, be the Chancellor of the
University.

(2) The Chancellor shall be the Head of the Unwersny and shall, when
present, presnde at any convocation of the University. .

3) Evcry proposal to confer an honorary degree shall be subject to the
confirmation of the Chancellor.

(4) The Chaancellor sball exercise such other powers and perform such
other duties as may be conferred or imposed on him by this Act or the Statutes.
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-19. The Yice-Chancellor,—(1) The Vice-Chancellor shall be a whele time
officer of the University. The first Vice-Chancellor after the commencement of
this Act shall be appointed by the Government ‘for a period of five years and
on such terms and conditions as the Govemnment may determine. Subsequent
Vice-Chancellor(s) shall be appointed by the Chancellor on the recommenda-
tion of a Selection Committee consisting of —

{f) a nominee of the Chancellor;

(i) the Director _Genéra], Indian Council of Agriculiural Reseatch;
and . .

Gid) thc Chairman, University Grants Commission. -

(2} The Vice-Chancellor shall normally hold office for 4 term of five years
and be eligible for re-appointment for another like term but not beyond the
age of 65 years. The emoluments and other conditions of service of the Vice-
Chancellor shail be such as may be prescribed and shall not vary to his disad-
vantage after his appointment:

Provided that the Chancellor may allow him to continue in officc until
his successor is appointed, but this period shall not exceed one year.

(3) The Vice-Chancellor may. by writing under his hand addressed to
the Chancellor, resign his office. The resignation shall be delivered to the Chan-
cellor ordinarily at least 60 days prior to the date.on which the Vice-Chancellor
wishes to be relicyed {rom his office, but the Chancellor may relieve him earlicr.
The resignation shall take effcct from the daté of relief.

- {4) In the temporary vacancy of the Vice-Chancellor on leave or whatever
veason or uantil such time the vacancy caused by any other manmer is filled,
the senior-most from amongst the Deans and the Directors should tcmpor'mly
carry on the routine duties of the office. Where the post of the Vice-Chancellor
falls permanently vacant either by resignation or otherwise, the vacancy shall
be filled in accordance with the provisions of sub-section (1) of this section

- and the Vice-Chancellor so appointed shall hold office for a full term or till
the attainment of the ape of 65 years, whichever is earlier.

(5) If, in the opinion of the Chancellor, the Vice-Chancellor wilfuily omits
or refuses to carry out the provisions of this Act-or abuses the powers vested
in him and if it appears to the Chancellor that the continuance of the Vice-
Chancellor in office is detrimental to the interest of the University, the Chancellor
may, after consultation with the Board and the Government, by order remove
the Vice-Chancellor after pgiving him an opportunity of showing cause against
the action proposed to be taken in regard to him.

20. Powers and dutics of the Vice-Chancellor,—(1) The Vice-Chancellor
shall be the Principal Executive and Academic Officer of the University and ex-
officio Chairman of the Board and of the Academic Councii. He shall, in the ab-
sence of the Chancelior, preside at the convgcation of the University and confer
degrees on persoas cntitled to receive them.

(2) The Vice-Chancelior shall exercise control over the affairs of the
University and shall be responsible for the maintenance of the discipline and
order in the University.
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(3} The Vice-Chancellor shall convene a rheeting of the Board of Mana-
gement and the Academic Council, unless he temporanly delegates the power
10 some other officer of the University. .

(4) The-Vice-Chancellor shall ensure the faithful observance of the pro-
visions of this Act, the Statutes and the Regulations and he shail exercise such
powers as may be necessary in that behalf,

(5) The Vice-Chancellor shall be responsible [or the presentation of the
annual financial estimates and the annual accounts and balancc shact to the
Board. .

{6) The Vice-Chancellor may take any action in any emergency which
in his opinion calls for immediate action and he shall in such a case and as
scon as may be thereafter report his action to the authority which wonld ordi-
narily have dealt with the matter and if the authority disagrees with the action
of the Vice-Chancellor the matter shall be “referred to the Chancellor, whose
decision shall be ﬁnal

* Provided that nothing in this section shall be dccmed to empower the

Vice-Chancellor to incur any expendlture not duly zuthorised and provided

for in the budget.

N Subject to the provisions of the preccding sub-sections, the Vice-
Chancellor shall give effect to the orders ‘of the Board regarding the appoint-

ment, suspehsion-and dismissal of officers, teachers and other cmployees of

the University.

(8) Where any action taken by the Vice-Chancellor under suh-section
(6) affects any person in the service of the University to his disadvantage, such
aciion shall not be taken unless the person concerned has been given a reasonable
_ opportunity of being heard and the person against whom any actien is proposed
to be taken may prefer an appeal to the Board within thirty days of the date
on which the action proposed to be takep is communicated to him.

(9) The Vice-Chancellor shall be responsible for the prdper administra-
- tion of the Unwersu)r and for 2 close co:ordination and integration of teachmg,
- research and extension education.

(f0) The: Vice-Chancellor may appoint tempcrarily,- under intimation’

to tiie Board, a suitable person for a period not exceeding six months in a |

vacancy of an officer, tcacher or any other ¢employee in the University. -

(11} The Vice-Chauncellor shall exercise such other powers, ‘as may be
presesibed, for cacrying out the pUrposes and provisions of this Act, -

21. Extraordinary powers of the first V:ce-Chancellor.w([) The first
Yice-Chancellor shall, for a peried of six months from the date of his appoint-
ment or.such. shorter pCI‘lDd as may be determined by the’ Ch.mcellor have the
following powers, namely:—

(i) with the previous approval of the Chancellor, to make the first-
Statutes to provxde for functioning of the University;

(i) with the previous approval of the Chancellor, to constitute pro- -
- visional authorities and bodies and en their recommendanon make -

rules for the conduct of the wark of the University;
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(7ii) subject to the control of the Charcellor, to make such financial
arrangements and incur such expenditure as may be necessary to
enable this Act or any part thereof to be brought into operation;

(i} with the previous approval of the Chancellor, to make such appoint-
ments_as may be necessaty to enable this Act or any part thercol
to be brought into operation;

() with the previous approval of the Chancellor, to appoint committees
that he may think fit to discharge such of the functions as he may
direct; and

(vi) to exercise all or an}' of the powers conferred on the Board by this -

Act or the Statutes.

(2) Any order passcd by the Vice-Chancellor in exercise of the powers
conferred on him by clauses (i), (iv) and (v} of sub-section (1} shall continue
to have effect after the expiry of the period specified under sub-section (1),
until it is modified or set aside by the authority or body competcnt to du.al
with it in accordance with the provisions of this Act.

22 Other Officers of the University.—general terms and conditions.—(1) An

officer of the University referred to in clauses (/7)) to (x#i) of section 17 shall*

be 4 'whole time officer of the Umiversity and shall be appointed by the Board
on the recommendations of the Selection Committee, as may be consuuted for
.the purpose under the Statutes. -

{2) The salary and allowances.and other conditions of service of such
an officer shall be as may be prescribed by the Statutes.

23. The Dean of Post-gradvate Studies.—The Dean of Post-graduate
Studlies shall have the following duties, namely:—

(@) to co- ordmate post-graduate studies in all colleges departments .

and sections of the University;

) to supervise maintenance of records pertammg to post-graduate
courses, instructions and students; ard

© (e) to effect general co-ordmation of post—graduate thesis, research pro-
grammes with the on-going programme of the Unwer51ty s agri-
cultural research service, through the Director of Agricultural
Rescarch.

(24) Deans of colleges.—(1) Each college shall have a Dean who shall -
be respomnsible to the Vice-Chancelior. for all matters concerning his college

(2) The Dean shall also be responsible for the organisation and the conduct N

'-of‘ resident instruction of the departmeats of the colleges.

23. -Director of Rescarch,—(l) There shall be a Direstor of Research,
who shall be responsible to the Vice-Chancellor, The Director of research shall
also be responsible for the direction and co-ordination of research programme
as set forth in-section 34 of tHis Act and efficient working of thc research stations.

{2} The Director of Research shall exercise such powers and perform
such duties as may be conferred or imposed on him by the Statutes.

26. Director of Extension Education.—(1) There shall be 2 Dircctor of
Extension Education, who shall be responsible to the Vice-Chancellor. He shall
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also be responsible for the agricultural extension programn: as set forth in
section 35 of this Act.

" (2) The Director of.Extension Education shall exercise such powers and
perform such duties as may be conferred or imposed on him by the Statutes.

27. ' Students Welfare Officer.—(1) The Students Weifare Officer shall
have the following duties, namely :—

(«) to make arrangements for the housing of students;

{b) to direct a programme of student-counselling;

{c) to arrange for the employment of students in accordance with the
plans approved by the Vice-Chancellor;

{d) to supervise the extra-curricular activities of students;

(e) to assist in the placement of graduates of the Umver51ty, and

(/) to organise and maintain contact with the Alumm Association of
the University. .

28. The Registrar.—(l) The Registrar of the University shall receive
such remuneration and other emoluments as may be prescribed -and shall not,
during the tenure of his office, accept any remuneration or emoluments other
than the prescribed remuneration or emoluments.

(2) The powers and duties of the chtstrar of University shall be
as follows:—

(i} to be responsible for the custody of the records and the common
seal of the University;

(i) to be the ex-officio Secretary to the Academic Council and to the
Board and to place before such Council and Board all such infor-
mation as may be necessary for the transaction of business of the
Council or the Board, as the case may be;

(iif} to receive applications for admission to the University;

(iv) to keep a permanent record of .all syllabi, curricula and informa-
tion connected therewith;

(v) to make arrangements for the conduct of such examinations as
may be prescribed and to be responsible for the due executton of
all processes connected therewith; and

(vi).to perform such other duties as may be prescribed or required,
from time to time, by the Vice-Chancellor.

29. The Comptroller.—(1) The Comptroller of the University shall be a
whole-time officer and shall be appointed by 'the Board, oo the recommenda-
tions of a Slection Commiltee, as may be constituted for this purpose under
the Statutes.

(2) The Comptroller shall mauvage the pmperty and investmeats of the
University and adwse it in regard to its financial policy. ;

~ (3) The Cemptroller shall be responsible to the Vice-Chaucellor for all
accountal matters of the University including the preparation and prescnta.tlon
,of its budget and statement of accounts. ~
(4) The Comptroller shall receive such remuaeration as may be pres-
cribed and shall not, during the tenure of his office, receive any remuneration
or other emoluments other than the prescribed remuneration.
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(5) The Comptroller shall —

(i) ensure that expenditure, not authorised in the budget, is not in-
curred by the University except by way of investment, and

(7} disallow any expenditure not warraated by the terms of any Statute
“or for which provision is required to be made by the Statutes but
has not been so made,

(6) -All moneys belonging to the Umvers:ty shall be kept in a Schcduled
Bank approved by the Board.

Explanation—For the purposes of this sub-section “Scheduled Bank®
.means a bank included in the Second Schedule to the Reserve Bank. of India
Act, 1934 (11 of 1934), - _

30. The Estate Officer.—The Estate Officer of the University shall be res-
- ponsible for the custody, maintenance and management of all the buildings,
lawns, gardens and other properties of the University,

31, The Librarian.—(1} The Libarian of the University shall be mcharge
of the Library. .

(2) The leranan shall be responsibie to thc Vlce-Chancellor for ali-
matters concerning the Library.

32. Colleges. —() The following colleges shall be the constituent colleges
of the University:—

(i) the College of Agriculture, Palampur;
(i) the College of Agriculture, Solan;
(iif}- such other college as may be “established by the Univeisity alter
the commencement of this Act; and
(iv} such Central Government institution of agricultural research,
technijecal and extension education in the State of Himachal Pradesh
as may dcsire to be integrated as college of the University. :

(2) Every. college shall comprise of such departments as may be pres-
cribed and each department shall be assigned such subjects of study as the
Acadcmlc Council may deem fit. )

(3) There shall be a Head of each Dcpartment who shalt be responmble
to the Dean for resident instruction, to the Director of Research for research,
- and to the Director of Extension Education for extension education.

{4) The Head of each Department shall be selected by the Vice-Chancellor
and appointed by him with the approvat of the Board.

(5) The duties, powers and functions of the Heads of Departments shall
be such as may be prescr:bed .

33. Experinmental stations for research,—(1) Subject to the provisions
of this Act and the Statutes, the existing experimental stations/sub-stations of
the Agricultural Complex of the Himachal Pradesh University shall form part
of the University incorporated under this Act. The University may institute/
start new experimental stations, sub- stations andfor expand or gwe up the exis«
ting ones. :
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(2} The Government may transfer to the University experimental sta-
tions and research schemes of the related departments frem such date as the
Government may by notification specify.

34. Agricultural research programme.—(1) Subject to the provisions of
this Act and the Statutes, the University shall carry on research direcied primarily
to the problems of agncu[ture and allied sciences for the benefit of the rurd[
population of the State. - :

(2) The University through its research orgamisation shall be the prin-
cipal agency of control over research activities in agriculture and allied sciences
in the State.

35, Agricultoral extension education programme.—(l) The agricultural
extension education programmes of the University shall make vseful informa-
tion based upon the findings of research available to farmers and others to help
and solve the problems. It shall conduct demonstrations and training programmes
for the benefit of students and farmers. Extension education shall be co-ordina-
tsed with other functions of the University and otlier appropnate agencies of the -

tate.

(2) The Universily shall be responsible for the agricultural extension
education activities in the State necessary to disseminate and demonstrate to
cultivators the findings of agricultural research on improved practices essen-
tial to - improve rural living and to increase agricultural production with
special emphasis on food production and utilisation technology.

36. Appointment of teachers, officers and staff.—(I) Subject to the provi-
sions of this Act, the members of the staff, other than teachers of the University,
shall be appomted by the Vice- Chancelior with the approval of the Board and
the teachers shall be appointed by the Board on the recommendgtions of the
selection committee as may be constituted under the Statutes.

(2) Except in cases otherwise provided for in the Statutes, every salaried
officer and teacher of the University shall be appointed under a written con-
tract. The contract shall be lodged with the Vice-Chancellor and a copy thereof
shall be furnished to the officer or teacher concerned. The contract shail not
be inconsistent with the provisions of this Act and the Statutes for the time
being in force in relation to the conditions of service,

(3) The procedure for selection of officers, teachers and other employees
of the University, unless otherwise provided in the Act, shall be as prescribed.

37. Transfer of assets and Miabilities.—(1) Cn the commencement of this
Act, the assets and liabilities of the existing Agricultural Complex of the Himachal
Pradesh University shall stand transferred to and shall vest in the University
incorporgated under this Act for all intents and purposes.

(2) The cash balance whether in the form of cash, bank or secunty deposxts
and reserve funds held by the Himathal Pradesh Unwarsny for its Agricultural
Compilex shall stand transferred to the University incorporated under this Act
immediately after the commencement of this Act.

(3) Every contract made by the H1macha1 Pradesh University l‘or Agri-
cultural Complex, before the commencement of this Act, shall, Jf subsisting
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at such-commencement, be deemed to have been made by the University in-
corporated under this Act. :

(4) The provident fund and accounts thereto of every official or other

employees of the Himachal Pradesh Upiversity, Agr:.cultural Complex shall
stand transfecred to the University incorporated under this Act in whu:h he has
been posted on the commencement of this Act.

38. Lepal proceedings.—If at the commencement of this Act, any suit,
appeal or other proceedings of whatever nature is pending by or against the
existing University in respect of its Agricultural Complex, the same shall rot
abate, be discontinued or be in any way prejudicially affected by reason of the
division of the existing University, but the suit, appeal or other proceedings
may be continued, prosecuted or enforced by or against the University incor-
porated under this Act.

39. Transfer of employees,—(1) All teachers, officers and other employees
of the Himachal Pradesh University working in the Agricultural Complex hold-
ing office as such immediately before the appointed day, shall on and from such
'day become the teachers, officers and other employees of the University.

(2) Every teacher, officer and other employee of the Himachal Pradesh:
University working in the Agricultural Complex on apd from the appointed -
. day, shall hold his office or serviee in the University on the same terms and
conditions and with the same rights to pension, provident fund, gratuity and
other matters as would have been admissible to him in the Himachal Pradesh
University and continue to do so unless and until his employment in the Uni-
_versity is duly terminated or until his remuneration and terms or conditions
of service are duly altered by the Uhiversity:

Provided that such inherited employees shall bave option to opt for the
service CCII'Jdlth]JS as may be offered by the University mcorportcd under thlS
Act:

Provided further that in the event of any dispute or difficulty in the matter
of implementation of the provisions of this section the matter shall be refcrred
to the Government, whose decision shall be final.

40. Retu'ement and other conditions of service.—The age of retirement
and other conditions of service of every officer, teacher or other employee of
the Umvarsxty sha]l be such as may be- prescnbed

41. Pension or provident fund.—(1) The University shall constitute “for
the benefit of its officers, teachers, clerical staff and other employees in such
mapner and subject fo such condltlons as may be prescribed, such pensmn,
insurance, and prowdent fund’ as it may deen fit,

(2) For such pension, insurance and provident fund so constituted by the
University, the Government may declare that the provisions of the Provident
Fund Act, 1925 (19 of 1925) shall apply to such fund as if it were a Government
provident fund:

Provided that the University shall have power in consultation with the
Figance Committee of the Board to invest the provident fund amount in such
mayer as it may determiue.
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(3) Persons in Government service transferred to the University shall
.be governed under such. terms and conditions as may be agreed to between the
University and the Government.

42. Tribunal of arbitration for disputes between the University and staff.—

Any dispute arising out of contract between the University and any officer -

or teacher or employee of the University shall, on the request of the officer or
teacher or employee concerned, be referred to a Tribunal of Arbitration con-
sisting of one member appointed by the Board, one member nominated by the
employee concerned and an vmpire appointed by the Chancellor, The decision
of the Tribunal sball be final, and no suit shali lic in any Civil Court in respect
of the matters decided by thc Tribunal. Every such request shall be deemed to

be a submission to arbitration upon the terms of this section within the meaning

of the Arbitration Act, 1940 (10 of 1940} and all the provisions of the said Act
mh the excepuon of section 2 thereof, shail ‘\ppl)’ accordingly.

43, Funds and grants,—(1) General Fund.—The University shall have a
General Fund to which shali be credited—

(f) income from fees, endowments, granls and from pmpertles of the
University including hostels, experimental stations and farms;
(i7) contribution or grants which shall be made by the Government,
orn such condition as it may impose;
'(iff) granis, donations and benefactions; and
(iv) other receipts.

) Fow:.fa:mn F:md m(;) The University shall form a fund called the
Foundation Fund from contributions and grants made by the Central Govern-
ment and the State Government for being credited to that fund ané such othet
sums from the University which may be credited to the said fund.

(i) The moneys in the Foundation Fund shall be invested in the securities .

mentioned or referred to in clauses (q) to (d) of section 20 of the Indian Trusts
Act, 1882 (2 of 1582),

} (i) 1t shall be competent for the University, in’ furtherance of its objectives,

to accept grants from the Government of Himachal Pradesh or any other State
Government or the Central Government or statutory bodies, . endowments
or donations uvader such conditions as may be agreed upon between the Uni-
versity and the granter or donor.

(3) Management of Fmrds.—-Thé General Fund, Foundation Fuﬁd and.

other funds of the University shall be managed according to such provisions
as may be laid down by the Statutes,

{4) Government Grants. -Sub_]ect to avanlabxl:ty of funds, the State or
Central Government shall every year make non-lapsable lump sum’ grant to .

the Unwersity as follows:—

(a) a grant not less than the net expendnure incurred in the Agricul-
g tural Complex of Himachal Pradesh- University on such of the
activities of the institutions of the agriculture, animal husbandry,
herticulture, forest and other Government department as were
transferred to the Himachal Pradesh University and are to.be
transferred to the University from time to time;
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(5) a grant aot less than the estimated net expenditure of pay and allow-
ances of the staff, contingencies, Supphes apd services of the Uni-
versity other than in respect of the activities in institutions referred
to in clause (g});

(¢) an annual increase in grant to meet such additional items of ex-

. penditure, recurring ‘and non-recurring, as per requirements of
the University on account of new schemes and programimes, revi-
sion of scales, incréments, jncrease in -dearness and other
allowances: )

44, Finance Committee, its powers and dotles,—(!) The Board shall
constitute a Finance Committee consisting of —

(f) the Vice-Chancellor;

(ii) the Finance Sccretary to the Government of Himachal Pradesh
or his representative;

(iiiy the Comptroller; .

(i) the Heads of Government Departments of Agriculture, Horticul-
ture, Forésts and Animal Husbandry; and

(v) a member chogsen by the Board from amongst its non-official mem-
bers. -

(2) The Finance Commlttee shall have the following powers, namely:—
{{) to examine the annual accounts of the University and to advise
the Board thereon;
(i) tg examine the annual budget estimates and to a.dwse the Board
t ereon
(i) to review the financial position of the Universily from time to time;
(iv) to make recommendations to the University on all matters rclaung
o to the finances of the University; and
_(v) to make recommendations to the Board on all proposals involving
expenditure for which no provision has heen made in the budget
or which involves expenditure in excess of the amount provided
in the budget.

45, Accounts and audif.—(1} The annual accounts of ‘the University shall
be prepared by the Comptroller under the direction of the Vice-Chancellor and
all the money accruing to or received by the University from whatever source
and all amount disbursed and paid by the University shall bc cntered in the
accounts, -

(2) The accounts and the ba[ance-sheet of the University shall-be sub-
mitted by the Vice-Chancellor through the Board to the Government which
shall cause them to be audited by an agency specifically authorlsed in this behalf
by the State Government from time to time.

(3) The accounts, when audited, shall be printed and copies thereof togethcr
with audit report, shall be submitted by the Vice-Chancellor to the Board,
which shall forward them to the Government with such comments as it may
deem fit and that Government shall cause a copy of the addited accounts together
with its comments thereon to be Iaid before thc State Legislature,

46. Construction of references to existing University in any docament, ete.—
Any reference to the existing University in any law, other than th1s Act, or in any
contract or other instrument, shall be construed,—

{@) if such a reference relates to any assets or property held by existing
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Untversity for its Agricultural COmplex,‘ as a reference to the Uni-
versity incorporated uader this Act; and
(b) in any other case, as a reference to the Himachal Pradesh University.

47. Obligations .to be discharged by the Himachal Pradesh University.—
Any obligation incurred, before the appointed day, by the existing Univessity
to confer any degree or other academic distinction on, or to issue any diploma
or other certificate, to any petson or to grant any copy of any degree, diploma,
" certificate, marks-sheet or other document to any person shall, after the appointed
day, be the obligation of the Himachal Pradesh University.

48. Seitlement of unresolved disputes.—If any dispute arises by-reason of -
the incorporation of the Universityr such dispute shall be resolved in the first
instance by the Vice-Chancellors of the existing University and the University
to be incorporated and in the event of failure of such Vice-Chancellor to arrive
at an agreed solution with regard to any such dispute, the matter shall be re-
ferred to the Government, whose decision shall be Enal and binding.

49.  Annual report.—(1} The annual report of the University shall be pre-
pared under the directions of the Vice-Chancellor and submitted to the Board
at least one month before the annual meeting at which it is to be considered.

(2). The Board shall, affer consideratlion of the aunual report, forward a’
copy thereof to the Government. ' ‘

(3) On receipt of a copy of the annual report referred to in sub-section
(1), the Government shall cause a copy of such report, together with its com-
ments thereon, to be Iaid before the State Legisiature.

50. Delegation of powers.—The Board may. delegate to any officer or autho-
ity of -the University any of the powers conferrcd on it by this Act or by the
Statutes to be exercised subject to such restrictions and conditions as may be.
prescribed.

51. Constitution of ad hoc committee.—Notwithstanding anything con-
tained in this Act and until such time as the authorities are duly constitufed
- the Vice-Chancellor may, subject to the prior approval of the Chancellor or of
the Board after it has been constituted, appoint committees temporarily to_
exercise, perform and discharge any of the powers, functions and duties of such
authorities under this Act.

52. Disputes as to coostitution of University aufhorities and bodies.—If
any question arises as to whether any person has been duly elected, nominated
ot appointed or is entitled to be a member of any authority or other body of
the University, the matter shall be referred to the Chancellor, whose decision
thereon shall be final:

Provided that before taking any such decision the Chancellor shall give
the person or persons affected thereby reasonable opportunity of being heard.

53. Trausitory provisions.—In the year of the establishment of the Uni-
versity, certificates/diplomas and degrees, medals and other distinctions to the
students passing out from the Colleges of Agricullure at Palampur and Solan
and other institutions of the Agricultural Complex of Himachal Pradesh Uni-
versity, shall be awarded by the Himachal Pradesh University and thereafter
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the University incorporated under this Act ‘shall award certificates/diplomas,
degrees, medals and other distinctions, etc, as may be prescribed.,

54. Removal of difficulties.—(1) If any difficulty arises in giving effect
to the provisions of this Act, the State Government may, by order, published
in the Official Gazette, make such provisions not inconsistent with the purposes
of this Act, as may appear to it to be necessary or expedient for removing the
difficulty:

" Provided that no such order shail be made after the expiry of two years
from the commencement of this Act.

(2) Every order published under this section shall, as soon as may be
after its publication, be laid before the State Legislature.

(3) No order made under sub-section (1) shall be questioned into in-any
court of law on the ground that no difficulty as is rcfcrred to- in the said sub-
section existed or was required to be removed.

-55. Statutes.—Subject to the provisions of this Act, the Statutes of the
University may provide for any matter and shall, in partlcu]ar, provide for
the following matters, namely:—

(@) the constitution, powers and dut1es of the awthorities of the Uru- ’
versily;

(b) the election, nomination, appomtment and continuance in office
of the members of the authorities of the University and of the
officers, teachers and other employces of the University, including
the filling up of vacancies and all other matters relating to these
authorities and officers, teachers and other employees for which

: it may be necessary or desirable to provide; .

{c) the constitution of the Selection Committees for making recommen-’
dations to the Board, for appointments under the Act;

(d) the designation, the manner-of appointment, the powers and the

. duties of the officers of the University;

(e)-establishment of departments of teaching in Faculties;

(f) procedure of appointment, emoluments and conditions of service,

' of the Vice-Chancellor and his powers; .

(g) the classification and the manner of appointment of teachers;

(/1) the constitution of gratvity or provident fund or both for the benefit °
of officers, teachers and other employees of the University;

(i) the institution of degrees and diplomas; . v

(j) the conferment of honorary degrees; .

(k) the establishment, amalgamation, sub-division and abolition of
departments;

(/) the establishment and the abolition of hostels maintained by the
University;

(m) the institution of fellowships, scholarships, medals and prizes;

. {n) the maintenance of a register of graduates;

{v) the admission of students to thc University and their enrolment
and continuance as such;

(p) the courses of study to be laid down for degrees and dlplomas\ of
the University;

 (g) the conditions under which students shall be admitted to the degree,
diploma or other ¢ourses and the manner in which the examina-
tions are to be held and the eligibility for the award of degrees and
diplomas; ’
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(r) the conditions ol residence of the students of Lhe Uhivcr:iity and
the levy of fees for residence in hostels maintained by the University;

{(s) the recognition and supervision of hostels not maintained by the
University;

(1) the number, qualifications, emoluments and other conditions of
service of ofﬁccrs teachers and other employees of the University
and the preparation and the maintenance of record of théir services
and activities:

(i) the fees which may be charged by the University;.

{(v) the remuneratioii and allowances, including travelling and daily
allowances, to be paid to persops employed on the business of
University;

(ﬁv) the conditions for the award of fellowships, scho]arsh:p:., medals
- and prizes, stipends and fee concessions;

{x) mode of execution of contracis or agreements by or on behalf of
the University; and

(») all other matters which by this Act are to be or may be provided
for by the Statutes.

55, Statutes how made.—-(l) The Board may, from time to time, make
new or additional Statutes and may amend or repeal the Statutes in the manner
hercinafter provided in this section. .

(2} The Academic Council may propose to the Board the draft of Statutes
and such draft shall be considered by the Board at its next meeting:

Provided that the Academic Council shall not propase the draft of any
Statoie or any amendment of a Statute affecting the status, powers or constitu-
tion of any authority of the University uatil such authomy has been given
an opportunity to express its opinion upon the proposal and any opm:ou S0
expressed shalil be considered by the Board.

(3) The Board-may consider any such draft as is referred Lo in snb-section
(2) and pass the proposed Statute or reject or return it to the Academic Council, -
for reconsideration,- either in whole or in part, together with any amendment,

which it may suggest

(4) (@) Apy member of the Board may propose to the Board 1hc draft
of any Statute and the Board may either accept or reject the proposal if it re-
lates to a matter not falling within the purview of the Academic Council.

(" In case. such a draft relates to a matter within the purview of the Acade-
mi¢c Council, the Board shall refer it for consideration to the Academic Council
- which may cither report to the Board that it does not approve the proposal,

which, then, shall be deemed to have becn re¢jected, by the Board or submit
the draft to the Board in such form as the Academic Council may approve, and
, the provis ions of this-section shall apply in the case of the draft.

(5 Every new Statute or addition Lo the Statutes or any amendment or
repeal of a Statute shall require the approval of the Chancellor who may assent
thereto or withhold assent or remit the same to the Board for consideration,

6) A new Statute or a Statute amendmg or repealing an existing Statute

shail have no validity unless it has been assented to by the Chanoellor
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(7) All Statutes made under this-Act shall be publish'ed in the Official
Gazette. - ' _

57. Regulations.—(1) Any authority of the University may make regula-
tiong consistent with this Act and the Statutes for—

(@) laying down the procedure to be observed at its meetings and the
number of members required to form a quorum:

(&) providing for all matters which by this Act and the Statutes are to
be provided for by the Reguiations; and

(¢) providing for any other matter solely concerniug the authority and
not provided for by this Act and the Statutes.

(2) Every authority of the University shall make Regulations providing
for the giving of natice to the members of such authority of the dates.of meetings
and of the business to be transacted at meetings and for keeping of records of
the proceedings of the meetings. . '

(3) The Academic Council may, subject to the provisions of the Statuteés, .

make Repulations providing for courses of study, system of examinations,
and degrees and diplomas of the University after receiving drafts of the same
from the faculties concerned.

(4) The Academic Council may not alter a draft received from the faculties,
but may- reject or return it to the faculties for further comsideration together -

with the suggestions of the A¢ademic Council.

(5) The Board may direct the amendment, in such manner as it may' specify,
of any Regulation made ynder this section or the annulment of any regulation
made under sub-section (2).

58, Amendment of the Himachal Pradesh Ugiversity Act, 1970.—On and

from the appointed day, the Himachal Pradesh University Act, 1970 (17 of

1970) shall be deemed to be amended to the extent as given in column (3) of
the Schedule tg this Act. : .

SCHEDULE
Serjal Section - - Extent of modiﬁcation
No. . )
i o2 - 3
1. "2 clause (2) shall be omitted. _
2. 3 in éub-jsection (2), the sign and the words, “the Academic
Council and the Board of Management” shall be sub-
. stituted with the words “and the Academic Council™,
3. 5  the sign “;” oceurring at the end of item {¥i), shall be sub-
stituted with the sign *.” and item (vif) shall be omitted.
4. 10 cxisting item (i) shall be omitfed and the items {v), (v},

(v) and (v) shall be renumbered as (Ii), (fv), (v} and (¥i).
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1 2 3
3 12 for the sign and the words ““,the Finance Committee and the-
. Board of Management”, the words “and the Finance
Committee” shajl be substituted, .
6. 13 whole section shall be omitted. .
i 18 existing item (4) shall be omitted and the items (5), (6)
and (7) shall be re-numbered as items (4), (5) and (6).
8. .21 sub-gection (3) shall be omitted.
9, 24 whole section shali be omitted.
10. 25  whole section shall be omitted.
11, 26  whole section shall be omitted.
12 27 whole section shall be omitted.
38 ip clause (a) the sign and words.* the Board of Manage-

ment” shall be omitted.

.............
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NOTIFICATIONS AND RULES

) UUNDER
THE HIMACHAL PRADESH KRISHI VISHVA VIDYALAYA ACT, 1978
Date of ¢commencement of Act '

AGRICULTURE DEPARTMENT
NOTIFICATIONS -
. Simla-171002, the 26th October, 1978
No. Agr. A (1)2]77.—In exercise of the powers coﬁfer;ed by sub-section

(3) of section 1 of the Himachal Pradesh Krishi Vishva Vidyalaya Act, 1978

(Act No. 30 of 1978), the Governor of Himachal Pradesh is pleased to order -

that the Himachal Pradesh -Krishi Vishva Vidyalaya Act, 1978, shall come

into force with effect from the Ist day of November, 1978,

' R.H.P, Bitra., dated 27-10-1978, p. 1426

Appointment and Delegation:
‘ Simia-2, the 20th March, 1979 \

. - No. Agr, A—lO(Z)/TB.—-In purspance of sub-section (2) of section iSI'Of
the Himachal Pradesh Krishi Vishva Vidyalaya Act, 1978 (Act No. 30 of 1978),
the Governor.of Himachal Pradesh is pleased to authorise the Local Audit
Department, Himachal Pradesh, as the Agency for the purposes of Audit of the
Accounts of the Himachal Pradesh Krishi.Vishva Vidyalaya, Palarpur.

R.H.P. Extra,, dated 23-6-1979, p. 505

* " NOTIFICATIONS AND RULES

..

. UNDER, .
THE HIMACHAL PRADESH KHADI AND VILLAGE INDUSTRIES
' BOARD ACT, 1966 . .
Co:-:stitution of l;oard
INDUSTRIES DEPARTMENT
NOTIFICATIONS .
Simla-171002, the 5th February, 1977

No. 2-130/69-SL.—In pursuaace of sections 4, 5 and 6 of the Himachal
Pradesh Khadi and Village Industries Board Act, 1966, the Governor, Himachal
Pradesh is pleased to appoint the Director of Industries, Himachal Pradesh as one
of the member of the aforesaid Board in place of Deputy Secretary (Industries)
to the Government of Himachal Pradesh, constituted vide notification No.
2-130/69-SI(KB), dated 12th{17th August, 1974. ' . '



64 (4. p. Cops IHIRD SUPPL.)

NOTIFICATION
UNDER

THE HIMACHAL PRADES H HOMOEO PATHIC PRACTII"ONERS ACT,
1979

ENFORCEMENT OF THE ACT

Tareer U 9fa Femr fGary

FiagEar
fowstr-171002, 31 SArE, 1981

HEAT0 TTOCHOSA0 1§ -2/ 71 ~—Fgme ww geanifas Swdmmst afafas,
1979 (1980 %7 AMGTAIR TERI 3) X UIT 1 A ¢4 (3) § AATT Haw
ufredl qar @ @ wiEEl § YA S 3¢, TN, fgarae miW, 9% Hikw
28 § fr Sudae wiafaaw 13 w0, 1981 ¥ 547 gRaw S |

[Authoritative- English text of the Governmznt notifization No. HFW-11-2/71,
dated 31-7-1981 as required under Article 348(3)} of'the Constitution of fndia)

HEAETH AND FAMILY WELFARE DEPARTMENT

NOTIFICATION
Shimia-2, the 3lsr July, 1981

No. HFW-11-2{71.—In exercisz of the powers conferra?. by sub-section (3)
of section 1 of the Himachal Pradesh Homozepathic Practitioners Act, 1979
(ActNo. 3 ol'1980) and all other powers enabling him in this behalf, the Governor,
Himachal Pradesh, is pleased to order that the aforesaid Act shall and shall be
deemed tohavecomeinto force with effect from 13th February, 1931.

(R.H.P., Extra. dated 18-8-1981 page 725-26)

THE HIMACHAL PRADESH KRISHI VISHVA VIDYALAYA
(AMENDMENT) ACT, 1981

(AcTNo. Sor 19813

ARRANGEMENT OF SECTIQNS
SECTIONS:

Short title and commencement.
Amendment of section 2.
Amecadment of section 3.
Amendment of section; 10:
Amendment of section 12.
Amendment of section 17.
Amendment of section 19,
Insertion of section [9-A.
Insettion of sectioni 21:A,

For statement of Objecls'aﬁd Reasons see R.H.P., Extra., dated 2-4-1981 -

:"'! WENAAM P W

=

)
=
[
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10. Amendment of scction 24
11. Amendment of section 25.
12.  Amendment of scction 39.
13. Amendment of section 40.
14, Amendment of section 44.
15. Amendmentofsection 55.
16. Repealand savings.

(Received the pasent of the Governor, Himachal Pracesh, on the 2nd May,
13231 and was published in R.H.P. Extra., dated the 2nd May, 1981 at page 317-
0.

An det 1o amend the Himachal Pradesh Krishi Vishva Vidyalaya Act, 1978 (det
No. 30 of 1978).

BE it cnacted by the Legislative Assembly of Himachal Pradesh in the Thirty-
second Yeav of the Repablic of India, as follows:—

. 4. Short title and commenceuent.—(1) This Act may be called the Himachal
Pradesh Krishi Vishva Vidyalaya (Amendment) Act, 1961,

(2) It shall come into force at once, cxceptsections 12 and 13 whick shalh
and shall atways be deemed to have come into force on the 1st day of November,
1973,

2. Amenidment of section 2, —After the cxisting clause {(g) of section 2 of the
Hiynachal Pradesh Krishi Vishava Vidyalaya Act, 1978 (hereinafter called the
Principal Act), thefollowingnew clause (gg) shall beinserted, namely:—

“(gq) “‘Pro-Vice-Chancellor™ means the Pro-Vice-Chancellor of the Univer-
Slty,'”-

3.  Amecadmen: of section 3.—In sub-section (2) of section 3 of the prineipal
Act, atter the words and sigy “the first Vice-Chaocetlor,” but before the words
“the first members of the Board of Management”, the words and sign “'the first
Prg-Vice-Chancellor,” shall beinserted.

4. Amepdment of section 10,—1n section i0 of the principal Act,—

(a) after the existing clause (/) of sub-section (2), the following new
clause (i-a) shall beinserted, namely:—

*(i-a) thePro-VYice-Chancellor;™;

(5) after the existing sub-section (8)ihe following new sub-section (8-a) shall
be insested, namely;—

.“(8-a) The Pro-Vice-Chancellor shall be the Vice-Chairman of the Board
and in the abscpee of the Vice-Chancellor shall preside at its
eetings.”; and .

(¢) in the existing provi;so to sub-section (9) after the words “the Vice-
. Chancellor® but before the sign *“.”, tile words “‘and tiie Pro-Vice-
Chancelior” shall beinserted.
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5. Amendment of section 12.—Aftor the existing ciause (i) of sub-section (2)
of section 12 of the principal Act, the following new clause {i-a) shall be inserted,
namely :—

“(4-a) The Pro-Vice-Cliancetlor shall be the zx-officio- Vice-Chairman;™.

6, Amendment of section 17.—Afier the existing clause (i) of section 17 of
the principal Act, the following new clause (ii-g) shalt be inserted, namely :—

*“(#i-a) tire Pro-Vice-Chancellor;™.

7. Ameadment of section 19,—TJn sub-section (4) ofsection 19 of the princi-
pal Act, for the words “‘the senior-most from amongst tie Deans and Directors™,
the words “the Pro-Viece-Chancellor™ shall be substituted,

8. Insertion of section 19-A.—After the existing scction 19 of the principal
Act, the following new section 19-4A, glong with its heading, shall be inserted,
namely:— .

*19-A,—The Pro-Vice-Chancellor.—

(1) The Pro-Vice-Chancellor shall be a whole time officer of the University.
The first Pro-Vice-Chancelior after the commencement of the
Himachal Pradesh Krishi Vishva Vidyalaya {Amendment) Act, 1981,
shall be appointed by the Chancellor, in consultation with the State
Government, on such terms and condijtions as the State Government
may determine. Subsequent Pro-Vice-Chancellor shall be appointed
by the Chancellor in constultation with the Vice-Chancellor.

(2) The term of office of the Pro-Vice-Chancellor shall ordinarily be
coterminus with the office of the Vice-Chancellor:

Provided that notwitkstanding the expiry of the term of his office, the
Pro-Vice-Chancellor shall continue in oflice until his successor is
appointed and entersupon his office. .

(3) The emoluiments and other conditions of service of the Pro-Vige-
Chancellor shall be such as may be prescribed and shall not vary to his
disadvantage after his appointment.

(4) Cn the expiry of the term of his office, the Pro Vice-Chancellor shall
be cligible for re-appointment.

{5} A person appointed as Pro-Vice-Chancellor shall retire from office
ifduring the term of his office or any extension thereof, he completes
theage of 65 years. '

(6) If, in the opinion of the Chaucellor, the Pro-Vice-Chancellor wilfully
omits or refuses to carcy out-tie provisions of this Act, or abuses the
power vested in him anl if it appears to the Chancellor that the con-
tinuance of the Pro-Vice-Chancellor in office is Geterimenta] to the
interest of the University the Chancellor may, after consultation with
the Board and the Government, by order remove the Pro-Vice-Chan-
cellor after giving him an opportunity of showing cause against the
action proposed to be taken inregard to him.

(7) 'the Pro-Vice-Chancellor may, by writiag under his hand addressed to
the Chancellor, resign his office. Tlhe resignation shall be delivered to
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the Chancetlor ordinarily at least 60 days prior to the date on which
the Pro-Vice-Chancellor wishes to be relieved {rom his ofiice, but the
Chancellor my relieve Nim earlier. The resignation shall take effact
from the date of relief.”.

9. [Insertion of secticn 21-A. —After the existing section 21 of the principal
Act, the following new szetion 2{-A, along with its heading, shall be inserted,
namely:— '

“21-A.—Powers and dyties of the Pro-Viece-Chancellor.—

(1} Subject to the contral and supervision of the Vice-Ciianeelior, the Pro-
Vice-Cliancellor shail pecform such duties and exercise suneh powers
as may be conferred upon him under the Act or the Statytes or are
delegated to him by the Vice-Chancellor or the Board.

(2) The Board shalt delegate to the Pro-Vice-Chancellor such powers
as arc necessary for the proper and efficient functioning of the Solan
Agricultural Complex.

Explanation.—For the purposes of this section, “the Solan Agricultural
Complex” shall mean the Agriculture College, Solan and shall include al{ other
agricultural institutions and activities located at Solan and at such other places as
may be specified bvthe Government from thime to time.”.

- 10, Amendment of secticn 2,—For the sign “.”” occurring at the end of sub-
section (1) of section 24 of the principal Act, the sign ““:’* shall be substituted and
thereafter, following provise shalp be added, namely:—

“Provided that in case of College of Agriculture at Solan, the Dean shall
be responsible to the Pro-Vice-Chancellor stbject to the over all control of the
Vice-Chancellor.”

11. Amendment of scetion 25.—!In sub-section (1) of section 25 of the princi-
pal Act, after the words “(he Vice-Chancellor” but before the sign*“.”, the words
“but in relation to the Agriculture College, Solan, the Director of Research
shall be responsible to the Viee-Chancellor through the Pro-Vice-Chancellor”
shall be inserted.

12. Amendment of section39,—For theexisting sub-sectian (2) of section 39
of the principal Act, the following sub-section (2) shall be substituted, -namely:—-

“(2) Every teacher, officer.and other employee inherited from the Himachal
Pradesh Univesity under sub-section (1) shall hold aud continue to
hold his office or service in the University inthe same terms and con-
ditions and with the same rights to peasion, provideat fund, gratuity
and other matters as were-ad missible to him in the Himachal Pradesh
University on-the day immediately preceding the appointed day:

Provided that such an inherited teaéll_er, officer and other.employee shall have
the right to opt for the service coaditions .as may be offered by the University:

Provided further that inthe event of any dispute or difficulty in the imple-
mentation of the provisions of this section, the matter shall be referred
to the Government, the decision of which shalt be final.
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- 13, Amecndment of section 40.—1In scction 40 of the principal Act, the word
“The” accurring for the first time shall be corrected as “the”” and before the words
“the age of retirement”, the words, figures and sign “‘Save as provided in section
39, shall beinserted.

14, Amendment of section 44—After the existing clause (i) of sub-scetion
(1) of section 44 of the principal Act, the following new clause (-a)shall beinserted,
namely :(—

*“(i-a) the Pro-Vice-Chancellor;”,

15, Amendment of section 55.—Alfter the existing clause () of section 55 of
the principal Act, the following new clause (f) shall be inserted, namely . —

‘() procedure of appointment, emolunients and conditions of service of
the Pro-Vice-Chancellor and his powers;".
16. :Reprai and savings.—( 1) Tke Himachal Pracesh Krishi Vishva Vidyalaya
(Second 'Am¢nement) Ordinance, 1980 (6 of 1980) is hercby repealed.

(2) Notwithstanding such repeal, anything dore or any action taken undes
the said Ordinance shall bedecmed to have been done, or taken, under this Act, as
ifthis Act was in force on the day on which such thing wasdone or action was taken,

R —

NOTIFICATION
UNDER

"THE HIMACHAL PRADESH ERISHI VISHVA VIDYALAYA

TRANSFER OF INSTITUTIONS
AGRICULTURE DEPARTMENT
NOTIFICATION
Shitmla-¥71002, the 3rd September, 198]

No. Agr.A(10)-15/80.-~In supersession of this Department notification of
of even number dated 7th July, 1981, published in the Rajpatra, Himachal
Pradesh, dated 1-8-1981 and in exercise of the powers vested in lum under Explana-
tion to sub-section (2) of section 21-A. of the Himachal Pradesh Krishi Vishva
Vidyalaya Act, 1978 (Act No. 30 of 1978) the Governor, Himachal Pradesh, is
pleased to specify with immediate sffect the following Research Stations of the
Himachal Pradest Krishi Vishva Vidyalaya, Palampur, to be included in the
Solan Agriceltural Complex of the said University (—

(1) Vegetable Research Stasion, Kalpa;

(2) Temperate Fruit Kesearch Station, Kotkhai (District Shimla);

(3) Regional Fruit Research Station, Mashobra{District Shimla);

(4; Raisir Grapes Research Station, Sharbo (District Kinnaur);

(5) Regional Research Station (Horticulture) in dry temperate area, Tabo,
District Lakaniand Spiti; .

(6) Regional Research Statioa(Horticulture) in semi-arid area, Kukumsers,
District Lahaul and Spiti; and

(7) Fruit Research Sation, Xandaghat, District Solan.

(R. H.P.,, dated 26-9-1981. p.1435—1438)
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